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CENTRAL ADMINISTUAIWE iiilBUwAL
PRINCIPAL BENCH

OANo.29^/2004

NewDelhi this the 16"' day of December, 2004

Hon'ble Mi'-JusticeMjLKhan, Vice Chairman (J)

Ms. "Nisha Aggai-wal,
5, Paipatgaiij,,
TJttnreinchal Societies, Delhi.

(By Advocate Shri V.S.R. Krishna)'

VERSUS

Goveniment oflNCT o.t Deliii througii:

i..

J.

Tiie Chief Secretmy,
Qo vt.ofNCT of Delhi,
Delhi Sachivalaya, IP Estate,
New Delhi.

Tiie Director,

Depaitment of Social Welftu'e,
Govt.ofNCT ofDelhi, GLNS ComplsK,
Delhi Gate, New Delhi.

Tiie Joint Director,

Depaiimeut of Social ¥/e-lfai'e,
Govt. ofNCT ofDelhi,
GLNS Complex, Delhi Gate,
New Delhi.

Applicant

Respondents

ORDlR(OMAl4

Mr. Justice MA. jlliait. Vice Chairmaa (J)

At tlie heai'irig the ieaxned counsel ior the applicaiii has stated that tiie appiicaiii

has submitted i-epreseiitation to the respondent but to no effect. He also requested that this

OA mav be treated as aii additional' representaiion made to the Special

SecretEny/Director, Depaitmsut of SoGial Welfare, Govt. of NCT ofDelhi- Respondnei

No. 2 herein and the Respondent No.2 may be directed to consider and decide it



c-

considering that the applicant is a woman and keeping in view the obsei-vations of the

Hon'ble Supreme Court in various pronouncements.

2. Having regai'd to the facts and circumstances stated in the application, I am of the

considered view that this OA may be disposed olT at this stage without even issuing

formal notice on the respondents by giving direction to respondent No.2 to consider the

representation ofthe applicant and take appropriate decision in the matter.

3. Accordingly, respondent No.2 is directed to consider the repi^esentation of the

applicant within a period of one month from tlie date on viiich the copy of this order

along 'vrith the copy of the representation including copy of this OA, Vviiich is treated as

additional representation ai'e receivedby the respondents.

4. Counsel for jqjplicant undertakes to ser\fe a copy of the order of this Tribunal and

copy ofthe representation along with copy ofthe OA before the appropriate authority of

the respondents witliin 10 days. OA stands disposed off in teims of above directions.

DASH.
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( M.AJChan )
Vice Oiairsaaii (J)


